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te for the ResPondants:- 

N10 t 	e Regis r 
The 

Q_ 	
~ 1. 10-2"M3 	Issue notice to______­- t~yl_~j 04^ 	1 	 show cause as to 

why contempt Proceeding sha 11 not be 
initiated. 

List on 9.12 .2003 for orders.- 

	

P- wi 	 Vice-Chairman 

	

'El 3 	M6 

t 

~2 2. 1. 2004 Present: The Hon'ble Shri Bharat Bhushan 
Judicial Member* 

1~rabladan The Hon*ble Shri K.V., 
Administrative Member* 

None for the petitioner was present. 
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Passed over. List it on 23,1',2004, 

cVQ. 
Member(A) 	 Member(j) 

bb 
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41- 	 010-/ 

20.2.2004 	On the plea of learned counsel 

for the applicant list on 27,2.2004 
for order. 

Ink  

Member (A) 
m 

I 
 b 

27.2.2004 Present: Hon,lble Shri Shanker Raju, 
Judicial Member 

Hon,lbie Shri K.V. Prahiadan, 
Administrative Member. 

:,Learned' 	counsel 	for 	the 

petitioner seeks an adjournment. 

Ailowed."List on 19.3.04.' 

member(A) 	 Member(J) 
nkm 

---1,9,* 3 . 2004 ., 	Pass over, 

Member (A) 
-
mb 

22 .3.~2004 	List' on 1.,4. '20C4 -  for ~orde'rs 

.0 kk 

Wmber(A) 
mb 

2*4*04* 	 None i~~_pr 
. 
qqent for the petitioner, 

List before the next Divi 

	

nch. 

Member(h) 	 gember(,T) 

M 

IV 



C#P#52 of 03 

13#.12904* 	None for the petitionero Even on 
2 * 4*04 no one Is appeared for the petit,,16 
ner*,Twice the adjourmnent is sought by 

the petitioner h1mself on 20*2*04 and 

27*2..,04.o It appears that, the applicant 
is not interested in pursuing the matter 

C9'7 	 i- Hence the application Is dismissedi 

64~ 	 Vice-Chairman 

11 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

6UWAHAT-1 BENCH 

CONTEMPT  PETITION (CIVIL)  No.  5W3 OF  2003 
Rel: Original Appkzfion No. 131 of 2003 

IN  THE MATTER OF: 

Sri M. Shantkumar Singh, aged abo(A 52 years, S/b late M. Gojendro 

Singh, resident of Udpok Gopalfi LeiraK P.O. Imphai, District Imphal 

West, Manipur, at present attached to the Police Head Quarter. 

PETMONER: 

Versus - 

Shd V. K. Thakral, 1AS, ComrWissionei ~ Depeftent of Personnel and 

Administrative Reforms to the Government of-Manipur. 

... ... RESPONDENT: 

I N D E X 

SL. NO. 	DOCUMENT (s) & DATE (s) 	 PAGE (s) 

i . 	rG'ONTEMPT PETITION with AFFIDAVIT 
Dated ......" October, 2003. 	 01 TO 06 

ANNEXURE-1 
A true copy of the order dated 14.08.2003 passed 
in Original Application No. 131 of 2003. 	 07 TO 09 

ANNEXURE-2 
A true copy of the representation submitted by the 
petitioner and duly acknowledged by the office of 
the respondent. 10 

ANNEXURE-3 
A true xerox copy of the representation submitted to 
the respondent through the counsel of the petitioner. 	11T0i5 

ANNEXURE-4 
true copy of the Provisional Pay Slip issued to the 

petitioner on 05.092003. 	 16 

VAKALATNAMA 

(R):  - 

DATEDAMPHAL 	 . *11k 
The ....... h 0ctober, 2003 	 Signature of the Counsel 

4 
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IN THE CENTRAL ADMIN15TRATIVE TRIBUNAL 
LAI- 

6UWAHATI  BENCH 

CONTEMPT  PETITION (CIVIL)  NO. 	OF  2003 

IN 7HE  MATTER OF: 

Sri M. Shantikumar Singh, aged about 52 years, 

Sto late M. Gojendro Singh, resident of Uripok 

Gopalfi LeiraK P.O. Imphal, District Imphal West 

Manipur, at present attached to the Police Head 

Quarter. 

... ... PE71TIONER: 
versus - 

Shd V. K. ThakTal, IAS, Commissioner, Department 

of Personnel and Administrative Reforms to the 

Government of Manipur. 

... ... RF., 5PONDE 
IN  THE MMER OF: 

A contempt petition under Section I I and 12 of the 

Contempt of Courrs Act 1971 read w1th Rule 7 

of the Central Administrative Tribunal (Contempt of 

Courts) Rules, 1992 for initiating contempt of 

Courfs proceedings against the respondent for his 

to'
be 	 Wifful and deliberate violation of this Hon'ble CeTt'wfled I I 	

TribunaYs order dated 14.08.2003 passed in 
00"

atc  
Original Appfication No. 131 of 2003 and to punish 
him accordingly. 

FACTS  OF THE  CAS  : 

That the present contempt petition has been filed by the petitioner 

for initiating contempt of courts proceedings against the respondent for his willful 

and deliberate violation of this Hon7ble Tribunars order dated 14.082003 passed 
. 

in.Orvnal Application No. 131 of 2003. 

H. 1boY31M3 Sin0h 
oath Commissioner (judicial) 

Manipur. 



a 

,P], 

That the petitioner had filed the Original APPlIcatiOn being No. 131 

"-POLIDP of 2003 before this Horf ble Tribunal challenging the order No. 3r 

(PT), dated 16.05.2002 issued by the Under SecretaM Department of Personnel 

and AdministFative Reforms, Government of Manipur in the name of the 

Governor, by which the applicant has been transferred from the post of 

Commandant of 7"' Sn. Manipur Rifles and attached to the Police Head Quarter 

(PHQ) read with the official letter No. 4/52/76-IPSIDP, dated 02.05.2003 issued 

by the Under Secretary, Department of Personnel & Administrative Reforms. 

. 	That after usual notices to the respondent (s) the said Original 

Application No. 131 of 2003 was finally heard an 14.08.2003 and the Hon'ble 

wtth the Central Tribunal after hearing the counsel of the petitioner along 

Government Standing Counsel was pleased to dNx)se of the said Original 

Application wilh the following obsematiom and directions, 

Basically this is a matter between the applicant and 

the State of Manipur. Notice was issued to the State of 

Ing. Instead of keeping Manipur, but no reply is forthcotni 

the matter alive I am of the opinion that ends of justice will 

be met If a direcfion is Issued to the respondents to 
trU3 

consider the grievances of the applicant indicated In his 

representation dated 16.04.2003 (Annexure — AN to O.A.) 

and pass appropriate order as per law keeping in mind the 

staUxtory provisions as Indicated in the order. The applicant 

may also submit a fresh representation within two weeks 

from the date of receipt of the order. The respondents are 

directed to take appropriate measure and pass a reasoned 

therein within a month from the date of receipt of this order. 

Needless to state that the authority shall take all ,  the 

necessary steps for paying regular salary to the applicant 

unless there is some statutory bar." 

.;V_1 

11. lboyalma Sing 
66th Commissioner(Judicial) 

', I a ni put 
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A true copy of the order dated 14.08.2003 passed 

in Original Applk*tion No. 131 of 2003 is annexed 

herewith and marked as Annexure — 1. 

That ft petitioner Just after obtaining a certified copy of the order 

dated U.08.2003 passed in Original Application No. 131 of 20M had submitted 

the same to the respondent along with a representation thereby requesting him 

to provide an appropriate posting in any one of the IPS cadre. The aforesaid 

I representation along with the order dated 14.08.2003 was duty received by the 

office of the respondent on 30.08.2003. 

A true COW Of Me reMesent8fiOn dUlY 

acknowledged by the office of the respondent is 

annexed herewiM and marked as Annexure — 2. 

That thereafter, the petitioner had submitted another 

representation to. the respondent through his "at counsel thereby requesting 

the respondent to issue necessary orders in terms of the direction of the Central 

Administrative Tribunal within stipulated period of one month. The aforesaid letter 

was also received by the respondent on 02.09.2003. 

A true xerox copy of the representation submitted 

to the respondent through the counsel of the 

#10 

lot 	 petitioner is annexed herewith and marked as 

6nnexure - I 

That however, the respondent inspite of the receipt of this Hon'ble 

Tribunars order dated U.082003 neither take up any action to implement the 

order of the Hon'ble ,  Tribunal nor inform the petitioner regarding the steps taken 

by him thus wfiffulty and deliberately violating the order of this Hon'ble Tribunal. 

That it may also be pertinent to mention herein that as no concrete 

acton has been taken up by the respondent pursuant to the order of this Hon'ble 

H. lboyalma Singh 
Oath Commissioner (judicial) 

Manipur. 
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Tribunal, the petitioner has not been issued Regular Pay Slip and instead he has 

been issued a Provisional Pay Slip, thus causing a great inconveniences to the 

petitioner, inspite of the specft direeftn from this Hon'ble Tribunal to take all the 

necessary steps for paying regular salary to the petitioner unless there Is some 

statutory bar. 

A true copy of the Provisional Pay Slip issued to the 

petitioner on 05.092003 is annexed herewith and 

marked as Annexure  —  4. 

That from the facts and circumstances as stated above, it is quite 

clear that the respondent is not going to compty with the order of the Hon'ble 

Tribunal unless an appropriate action has not been taken up from the end of this 

Hon'ble Tribunal. 

9. 	 That now it has become apparent to the petitioner that unless this 

Hon'ble Tribunal intervene the respondent is not g oing to take any steps I action 

: 
~ ! to cornply with the order of the Hon'ble Tribunal, thus willfully and deliberately 

violating the order of this Hon'ble Court and for which the respondent is liable to 

be punished under the Contempt of Courts Act - 1971  and other related 

provisions of low. 

CS 	 aO 	
Accordingly, the present contempt petition has been filed for 

Alot 
Initiating contempt of courts proceedings against the respondent for his YAW 

and deliberate violation of the Hon'ble Tribunal's order daW 14.08.2003 passed 

in Original Application No. 131 of 2003 (Annexure — 1) and also to punish him 

adequately In accordance with the relevant provisions of law. 

0  ~0'27  
H. lboyalma Singh 

Oath Commissioner Uudiciall 
Manipur. 
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That the peffloner states that the petitioner has not filed any other 

contempt petition eadler on the same facts before this Hon'ble Tribunal or any 

other court of law. 

PRAYER 

In view of the facts and circumstanwo as stated 
&Wye the petitioner prays this HoWbIe Tribunal to 
111fte contempt of courts proceedings against the 
respondent under Section I I and 12 of the 
Contempt of Courts Act 1971 read wft Rule 7 (1) 
of the Central Aft, Nstrafte Tribunal (Contempt of 
Courts) Rules, 1992, for his wW#ful and deliberate 
violation of this Horfbie Tribunars order dated 

14.082003 passed In Oftnal Application No. 131 
of 2003 and to purdsh him In accordance vAh the 
re4evant provisions of the low. 

A N 0 
Pass such order or ordem as to this Court may 

to te 	
deem 2 and propw for the ends of justice. 

For this act of Kindnm the humble pefifioner as In duty bound 
shall ever pray, 

Signature of the pe#Uoner 
Dtwm & drafted by: - 

Advocate 
QM: knoW, the—..."`  Qdabw. 

C~~~;2~ ~~jlj ~ n-2, 

lboyalma Singh 
Oath Commissioner Uudicial) 

Manipur. 

V 
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I 	I 	R .... .... ... .. .. 	 ........ ... . ...... 

AFF"I'PATIT' 

1, Mi ShantIftmer Singh, aged ~about 52 yea!s, ft late M, 

Jlb 6jendro Singh, resident of udpok Gopalp iLeirek, P.O.Imphal,'District Imphal 

WOM, Manipur, st. present aftached to the Poke Head Qu&Aer, Manipur, do 

	

wy -0 wiffolly 	42"U btaw tmfrillum, 

That I am the Witionti in the accompqn~4ng ccatempt pMon 

a nd well aNurAntsd vAth the fftts of#iaeoew and assruch I am competent to'  

sweet this offWavit. 

	

2. 	 00f1fdAtsfil Me Obm pamgmphs no, I to -.1.4 ........... 

	

......... 	 are 
, 
true to my likncw". e end ft contents in the rest 

pategrep hs orehumble submWons of the petitioner. 

	

3 	 ThM fftm anarmarn& nnru~4.,i ift #k I ; 	I 	 . 	. . I 
	 IP Cf%,%AJlUJWf2fjjfUj!# WjjLfZjjj;;j 

peftanwe'tMeop 

I 

 les of ~#10 000-mals. 

VE RIFICAT ION 

1, the above named depottent,do ~here-by k",. e that the contents in 

the obom paragmphs are true to my knaw0e-dge and vWlad at !Imphal on this 

...5. O day of 00aber, 2003. 

re of lh& deponent 

n V a Nll—wrl hr!ore MP, 

A 	 Ow JTJ 
it, 1—  
1p Werstffitd 	 H. lbOYalma Singh 

?"he 6-mr.l.'ara I t &- 	I,- v ,derst ~ne ~Zcan. 	Oath Commissioner Uudicial) 

tvitp ficrlly V',ell'  on tbeir boing read eyet 	 Manipur. 
"flad,  m1plair-46 t !  him 
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DRAFT CHARGE 
~' 1. 1. IV IV IV ~' IN, ^1 ^1 ~. ~. 11~ 

Laid Down before the Hon'ble Central 

Administrative Tribunal, Guwahati Bench, Guwahati. 

for initiating a contempt proceeding against the 

alleged Contemner/Respondents for will full and 

deliberate non complience of order of the Hon'ble 

Tribunal dated 14.8.2003 passed in O.A.No. 131/03 

and-fur"ther be pleased to impose punishment upon 

the alleged Contemner/Respondents for willful 

and deliberate non complience of order dated 

14.8.03.passed in O.A. No. 131/03. 
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CEI~TRAL ADAUN 	 W 
­G U,JPd -I AT I B FJ-4 CH 

.41, 	 ORDLY,,.SHEET 

.igin,al 	pp1ecatijn . Nj-._ ._,__.  

se Petition No: 

ntempt Petition lqo ~ 

tview ,-,~pplecatiun No4 

)Plecants: – 

!sponda '+s: nt 

J 	 Go 0_1$~ Nj cate f r the -APPIecants-.– M C~ 
OL& A - 	 c4s C/  ip c ate for the Re .sp6ndants- V 

C-A Iryl V %/V1  

	

Date 	 _UT~~er off' th 
of A-ie ReglslrY T_ 

14.8.2003 Present: Th'e Hon I ble mr ,.justice ­ b.N. 
Chowdhury, Vice. ~ Chairman. 

The applicant is an of.fi I  cer of 

the In*dian Police Service and, was 

allocated -to the Joint Cadre.of . ,Manipur 

-of 	the and Tripura. 	The 	sole gri,evancd.... 
'sting. applicant is as regards to his po 

The 	applicant 	though ~. belongs 	to 

the respond(~ nts,,i.nst.ead.of 
hi 	to allowing 	im, Indian 	Police 	Service,/ 

hold the cadre post, 	according 	to him, 

he 	is 	attached 	to 	the 	Police, Head 

4'... 
Quarter 	(PHQ) 	without 	any' 	post. 	An 

6 objection 	to 	that. extent 	was 	raised 

e 	of 	the - Senior 	Deputy 
f rom 	the 	Offic. 

Accountant 	General 	(A.W ., 	man. ipur, 

Imphal 	in 	6 isbursing 	the ~ 	pay 	and 

allowance's 	of 	the 	officer. - 	The 

Sr.Accounts 	officer 	by 	his 

communication.dated 13.3 .2003 addressed 

to the coin 
. 
missioner (D 

. 
P)., Government of 

the 	pay Manipur, 	Imphal 	informed ~ that 	1. 

and 	all wances 	was 	pr ovi,sionally. 

0  
. 

CeO authorised for a period up . to January, 

2003. 	Mr.M.G.Singh, 	. learned 	counsel 

appearing 	for 	the 	applicant 	contended 

that 
I 
the 	applicant' is 	yet 	to 

. 	
get 	his 

salary. An officer of the Indian police 

Contd. 
(bn'td. 



O.A.13 11/2003 

Contd. 

14.8.2003 Service is entitled for the 'safeguards 
provided by All India' Service Act, 
1951 (61 of 1951) read'with rules made 

therein, more particularly, in vie 
. 
w of 

by the Indian the safeguard given 

Police .  Service (Cadre) -Rules, 1954, 

read 	with 	Indian . - - Police~ - 	Service. 

(fixation of cadr.e' strength) 
Regulation, 1955. No of f icer of the 
I.P.S. shall be appointed to 'a post 

other than a post, specified - in the 
Sc.hedule or in other words to a non. 

cadre post unless a declaration is 

made that such (non cadre) post. is 
11 equivalent in status and 

_.,..resp6nsibi .lity',' to a cadre post. The 

rule is'made to, ensure, . , that a member 

of',the I.P.S. is not pushed' off to a 

nord cadre post. that i s inferior in 

S  §:tus and. responsibilit ~ . That ap,~ rt, 

a serving officer is entitled for his 

salary unless the same is witheld 

under the law. No such impediment is 

discernible for* not p aying salary to 

-the applicant.- 

Heard 	Mr.M-G- ~ inghj,, 	learned 
counsel for the applicant and also 

Mr.A.Deb Roy, learned' Sr.C.G. .S.C. for 

the respondents., 

Basically 	this 	i .s~ a 	matter 
between the applicant and the State -'of 

Manipur. Notice was .-i .ssued to the 

State of Manipur, b U6  t no reply is 

forthcoming. In!st'ead of, keeping the 

matter aliVe..1 am o.f the opinion that 

ends of justice will be, met if a 

direction.is  issued to the responsents 

'Co consider 1CITE,  griev .ances o 

applicant 	indicated— 	in 	his 

representation 	dated 	16.4.20,03 

(Annexure-A/7 to the -0. A. 	and pass 

appropriate order as .  per law -keeping 

in mind the statutory_ provisions as 
r-:) ri I- 'ate 	 indic.-it-el in 1-. h 	r)rr'jr, r. 

may also submit'a fresh representation 

Contd. 



O.A.131/20'03 

Contd.. 
weeks f rorh .- the date of.  

14.8.'2003 within two.  
I. ;*The -respondents receipt of the order 
ta 

I 
 ke 	a  ' topriate 

are 	directed 	to 	 PP... - 

rein a r'easoned....t ,  e .  measure and pass 	1 	11. 1  . . ­ . 	. 

r &m :-the.' a. 7e 
. 
of 

 
within one mo;th 

. 
0 

 . f - this order. NeedlE§.ss to. 
receipt.. 

t that the-authority shall-.  ..,,,ake st:ate 

	

pay n 	ular steps.fo,r 	i g 'r e.  g ..the.necessary 
a 	less there i s,  salary t. o the applic nt un 

tory bar. some statu 
thu 	_.stands. The , 	application 	s 

posed of at the -admission staqe 
d s 

h wever be no There shalli,.' ~ 0
.  itself. 

order as to costs 

SdjVICE*  CHAIRM.AN 
z 

5W 

3 

11L 

C se tin:: 
IA 

.8 	

V, 



ANNE."URE.-z 

 

Govcuimcilt ~ of Manipur. . 

'Fribum I Vide 'Lq oeder Stjl~jed; Siki.nission Of th-C orde.i* of tfic.Central Adminisuative 
no. 131.12003 144-2001relating tu:06ginal Ap ~jjcafipp 

And 

o .  rint IPS cadre.ppst 

	

J 	0 oh:'appr P R~quest-'for Post 11  t 

	

MV... 	eseluta'fior~ 	 ddressM to the. C.- 	 ed iA -03 ­
11 fcr..-.:to 	 dat 	1( K 	my.P. 

t 	aptiropriate cou-Ire post fill -lily Postl0g. Pan. .(R)v*t. 0 	ani15111" I 
eml 

. 
vmlged in 111C lit'dian Poliec Service .(C ;Idr.c .,Rul 	1954 etc. 

St :fbr`th~ ,las 
'ly :.l havebmi '(Ittached tb Police. FWO QPaftcr N id "t aJ. Y 0 . 

~_O ice c areer a's even, the' ~:O'ffite*' ~̀  1- 
A 

. 	This postingis going tojeopardize illy sery 
E) 	 1AISIPSIMS -4003MO Mpipurkvid 

, 
leilerflo-' . ti c ST: D~, - AccOantWit Gebcra.l'(A.& ~ 

h 	bresentpo D-T: 	1663) lit' AsJiftmed'Ab jqqje 	pay-s j.p 	nly - 1 	S th, '03- 

as OfAh~ . co vemd1he teburt abnost entirely in the interta'r bill are 1* —  19 	mid ave Marc 1, 
state 

))* U 	y :f 	6si oti kindly to provide me wt zipprwfial. POs i 9-i 	Y J:Ibercf.0*17~4 MbI NU Y 

()S(,d...here%%~ tjj a copy'. -  the order of the Ceiara,l:. ~ Ad inistre 
ease find 0)10 

'T.4uri ~il'vide its -Ord AHA-8-2003 re lating to ()Oginal Appli titioll: 1)6 131 

	

er 	 IC 

th(~ favo­iir (if your kind mid necessary actioll... 

r 
yolirs f0lifull .  

k 4tlr- 
-um (M.Shantil 

	

t 	ampu 	 :4. covy 
..Z..D.GY Manipur. 	 Ai 

(M.Sbm 

'JjAt~icbcil to 

- 
~jl 

W 

4.'2> , ~O 

. ......... 

,0eatc 	f 



TO 

-he Chief Secretary, 
Govermnent. of Manipur, 

ice 
7 3.3 

F. R - 
Cj 

2. The Secretary (D.P.), - 
Orom. --momt of Wililmr. 

Sul): Representation 9110mit-101 oil behalf I Of S86 M ,  

ill ft.xllv~ of 411" order of tilt 

Central AdministrativeTribimal,, (himaintiBew-hp3ssed 

in Orif i nal applivation No. 1321 of 2 003. 

Sir, 
oil belialf of arid. as Instructed by my dicait, nameiy, Sri M. 

Shant. ikumor Si n Ok  IPS, 	 S 110 1 fit e M. (h-)j eAldro sinjol, 

resident. of Urlpok 43'Op"Af1jet-Ul 	P.O. 1111phal, District Imphal West, 

Man lFill. wou Id I Ike tn submit. this rept mwntafi on as under. 

2. 	"rhis representation is in prouthmatism of the earlier 

rT,r es m, I It at i or 
. 
1;mbil"'itted by illy afol es'-ad djz-ut tc. you oil 30.8.2003. 

dimmit wa ~ 8Ppoj,11WxV.o the Indulti'll"dico 

Service Oil 	 the Yndim Police Service (Appointmerk by 

Promotion) Regubtiom, t 955 videNntificution No. 1401.1/14/99-IPS, dt-

2,,t.2.2000 and %raws arliocated the Soint Cadre of Manipur Triput -a. 

40  

to JeA 
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2 
1. 11at by Vitt-Ut'. of being appointed to the'Indian Polic4 nry clizit 

is entitled to be posted to mly 4 tile I"NS cadre posts. 

'111?t R-1alf 8 of the hidian Police So-vice (Oadre) Rules, 1954 

provides that cadre and ex-cadre posts are to be filled by cadre offica-s. 

Tbef e are 37 (tbirty sel,t,41) COIJI - e I)Osts of die Indian Police 
Service migned to, Manipur uctorvide. Notificatiollm. . 1.105215/97-ATW-
B(Ur), dt. '20.4.1998. 

Out of the aforesaid 37 (thirty sev,_:ji) PoAs'  12 ('twelve) ca&(' 
posts are filled by 'Non-TS-3 cadit,.,  offf.icers bel,oligitle, to Manipur Police 
Service, 

Wd however, by an order no. 3/3/94-POUDP(Pl) ~. dt. 
16.5.200 le. pamsed by the Departineut Of PeisbimellkAd 

. 
rr~lllshativelzdmm 

Govemmerit of Manipur ni~y cl ient vvas, tj aris" [Cffed frorn the post of the 
Cormiandant of the 11b, Manipur f cs (an IIIS' cadre poA) ku'id attached to t1m 
Police Head Quarux 0-110) (a noo-INcadre post/ noli existing cadre post) 

rt-Ad with tbe offmiftl lette.rNn. 4/52/76--1J)S/DP,`dt- 2.5. 2003 ismedbythe 
Under Secretaty, Department'  of Personnel & Administrative Refonns. 

S. 	That Ole applivardAfter 	'te 	 'e ws 

Ifead Quarter was expecting that lie would be allotted a Occific IPS cadre 
post within a reasonable fillie. 

Contd. 3 pgo/. 

I 
-.f 

t 
 6  to 

 bt t 1 .6 
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9. That a-5 tjo Specific IP  S-' CR&C Posi. W 
client, the off—locofthe s 

neral (A& E)) Madpur "aised an' .  objectioll t(,) ("OMissi011er (DP) vid 
I 
 e I 

. 
lis letter no, AIS/P.SjXj,S,,200 

. -~fdL.".3.2"--'.A',,,py0f
~OliCIIW-dSaidLv-seltoln 

. 

Io. 	 Io s I ~id ldtcr fi-offi the office Of 
f, 	I 	 the Sr Deputy 

1  1 t-J IF  ft, 	jjjy ~ Ullt, d-ft' handing, Over Ch . fill 'ge Of tile C-0. 7"' 	a~sjllrledsolf charge ()n 27 0 - 5-2002 mattached.  t 
. 
o the PHQ In"PI-WI and since Ille, 	1 my ~!Iheut I'M boven. ottac i led t.  

A 	 P-HQ Without poa, 

from C-110 St'Ite. 

becolmopf tile,  a -forcivai(I iji) i-C-601AMi4ed by lite (gir 
tile selliot, Deputy Mcm E), and aJsO f0reseeiikq the difficultle' Wf6cf, Jay  Wlead, fny C 	 'd a rt~Vrese  lie-"t ok o submitte 	"tation dt- 1 6.4.2  003 addr-es s&(I to th Statt" Authority for  g i vil~g a regula(podi* it, tile HIS Cadre Pust &3 tile attach ITd to the PHQ was  nn  t only causing  financial 
r 11-1-dships but JISO W0111 	 t the'' o's vly Q-f 0 v 

That h0wever,',tlie State Gov(vrmcjlt -.atbclr tharl 11.11ott. a]PS mg 1*311 tomy -II-Nerit Y VvI.- otte, tc)  U;(- Duvilty A-ccountmit,  

rlimt who i's att,- 	 W 
n oF t I I C,  

C  4 pgs/. 



4 

I 

7
: (4 

unutilised EPS'cadie post of the SPICO I evel which 
. 
are manned by the MPS 

officers on in charge basis and accordingly requested the Senior 
I 
Depu 

- 
ty  

. 

Accountant General (A& E) to ro-Aease, the paY  sl ip to m c lient, 

However, my.  client was 11m. -,ICCOMMOd3teTI it,  any IPS cadre post. 

	

13, 	1118( 11MIdingly, bein 'aggrieved b~ U'le 	-regular aforisaid ii 
Order of posting of rny, client vide order no. M-1/94-POLA-V(Pl): dt. 
.16.5.2002 p;issed by the Department of Personnel & Adrrd nistrativeReforrus, 
Government of Manipur aW client approached the Central Administrative 
TI- ibun-al,'Guwaliati Bench. claiming, inter alia, for issuing -a-directi6nto the' 
state autfiorit.y for gtiviN posting to nw client t 0 an IPIS ~adiv post in tam of 
the IPS (Ca&e,) Rules, 1954 read with (Fixation 'of Ci adre Strength) - 
Regulations, 1955. 

	

14. 	'IbattheLd Cenirst AdministrnfiveTribOrM after6onsideri.m. 

the relevant I egnt provisions pig'sed an orderkm 14.8.2'003 in the sali d Origiml 
Application No. 131 of 2003 to~ submit a fresk rores entati on wi thin two 
Wee~-U fl-OM tll,,  date ofreceipt of tile order andfurther.Aire6ted the State 
governme.tit to trL[ ,,e appropriate.  tneawre Dnd pass la. reasoned order therein 
W  ithill 011C month frorij the dote of r ceipt of this order -and al so directed fliat 1 	 e 
the State goviernthent -shall take all the necessaiy ~teps fo r paying regular 
sflla~V to My VIMIL unless tliel-e is sorrie stdhiioty bff. 

CORLd. 5 PgI/_ 

C 	
to  be, 
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of Ihb st -J5Y. ACcountant 
General i A &n, 

44, 


